Be it enacted by the Legislature of Manipur in the Twenty-sixth
Year of ths Republic of India as follows:—

CHAPTER ]
Preliminary

1. (1) This Act may be called the Manipur Town apd Country Short 1ivie
5.

Planning Act, 197 extent angd
commenz:e—

_ (2) It extends to the whole of the State of Manipur, Dtent.
(3) It shail come into force in such area a65d on Such date
as the State Government may by Notification i the Odficial Gazette,

appoint, and different dates may by such notification be appointed
for different dreas,

2. In this Act, unless there js any'hing repugnant in the subject Definitiogs .
or context, '

(1) ““Authority” meaps the Planning and Development Autho-
Fity constituted under Section 13 of this Act,

(i) “betterment charge”™ mzans the charge prescrited in res-
pect of an increase in the value of land resulting from the executicn
of a scheme; . :

(1ii) “board” meaps the State Town and Country Plapning
Board constituted under Sectiou 3 of this Act; ;

(iv) “building” means any construction for whatsoever purpose
and of whatscever materials constructed and every part thereof, whether
used for humay habitation or not, apd includes plinth, walls, chimney,
drainage-work, fixed platform, verandah, balcony, cornice, or projec-
tion, or part of a building o1 anythicg affixed there to, or any walj,
earth-bank, fence of other constructior enclosing or delimiting or
intended to eaclose or delimjt any land or Space;

(v) “building operation” includes rebuilding operations, stryc.
tural alterations of or additions to buildings and other operations
normally undertaken ip connecticn with the construction or recops.
truction of buildings

‘ (Vi) ““Chief Town Planner” means a person appointed by the
State Government to perform the duties of a Chief Town Planner of
the Town & Couatry Plansing or any other officer cmpoviered by the
State Guvernment as such Chief Town Planner under thijs Act.
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(vii) “Chief Town Planning Officer”” means the Officer appolnted
ander section 14(b) and shall be subordinate to the Chief Town Pldnner
and shall be under the control and supervision of the Chief Town
Planner.

(viii) s¢development”, with its grammatical variations, means the
carryin_ out of bujldipg. engineering, mining or other operalions i,
on, over or under land or the making of any material charge. in
any building of land, or in the use of any buildiag or land, and
includes sub-division of any land; but does not include :—

(a) the carrying out of works which affect only the interior O
a building or which do not materially affect the use aoc 22
caicinal appearance of the building;

| I

(b) the carrying out by & 1ocal authority of any works ®ilZa
the bounderies of a road for the maintenance or Improve-
ment of the road,

(€) the carrying out by 2 local authority any works fcr 22
purposes of ipspecting. rzpairing of renewing any STRITS
main pipes, cables of other apparatus, including the Dre3:

open of any street or cther land for that purpose,

(d) the use of any building o7 other land within the
of dwelling house for any purpose incidental to tbe -2t
ment of the dwelling house as such;

{ix) ‘‘development scheme” means a_schem repared under so

. me \
tion 29 and inc udes a plan or plans !ogetﬁer with the descripaits ?

matter, if any, relating to such 2 scheme;

(x) “engineering operation” includes the formation of laying <=t
of means of access to 2 toad or the laying out of means of waizr
supply or the Jaying out of means of electric, telegraphic or 1ele-
phtonic connections;

(xi) ““factory” means a factory to which the provisions of th
Factories Act, 1948 (Central Act No. 63 of 1948) shall apply;

(xii) “hill areas” means such areas in the hill tracts of Manipur
as the State Government may, by notification in the Official Gazztte,
declare to be hill areas;

(xiii) «jpdustrial concern” means a factory workshop, mill or
any concern of similar nature where materials are manufacruted, fe-
paired, altered or processed; :

(xiv) «]and” includes benefits arising out of lard, and things
attached to the earth of permanently fastened to anything attached
to the earth;

(xv) «Legislative Assembly” means the Legislative Assetnbly of
Manipur;

(xvi) “local authority’”” means 2 Municipai Board, Sall Town
Committee, Gram Panchayat, Hiil Areas District Council or any

other Village Authority of a village in Manipur;

(xvii) «Qccupier” means an occupier of a lznd or building of
any portion thereof and includes a tenant, an owner in ocCcupalion

o
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of (or otherwise using) his Jand, a rent free tepnant of any land,
a Jicensee in occupation of any land, and person who is liable to
pay to the owner rent or asy other changes for the use and occu-
pation of any land;

(xviii) «Official Gazelte” means the Manipur Gazette;

{xix) ‘“open space,, means any land, whether enclosed or not,
which has been laid out for purposes of public recreation of lies
waste or unoccupied, asd in which the part covered by buildings, if
any, does mnot exceed one-twentieth of it in area;

{xx) “Plan” means 2 Master Plan prepared under Section 22
of this Act; ' -—

(xxi) “prescribed” means prescribed by Rules made under this Act}

(xxii) «sreconstituted plot” means 2 plot which is in any Wway
altered by the implementation of 2 development scheme.

(xxiii) “road” means any highway, street, lage, pathway, alley,
passage way, carriageway, Square, bridge, whetber private or public,
whether thoroughfare or mnot, whether existing or prcposed in any
scheme, and includes all bunds, channels, ditches, drains, culverts,
side-walks and traffic islands ;

(sxiv) “State Goverament’” means the State Goverpment of Manipy;

(xxv) ¢“Zone” means any oné of the divisions in which the Master
Plan areas may be divided for the purposes of uses of land or
for the purposes of development under this Act;

{xxvi) “Zoning Regulation” means 8 regulation made by the
State Governmen: in respsct of azone or a pumber of zones under
a Master Plan.



Coastitution

CHAPTER ¥
Sate Town And Country Planning Board

3. (1) The State Government sha¥, by notification in the official

ofthe Board  Gazette, constitute a Board to be krown as the State Town and

_~Mectings of
the Board.

Country Plamning Board fer the purposes of this Act consisting of
the following members:—

(@) Minister in charge of Town and Country

Planaing, Manipur. Chairman
{b) Secretary {Revenue), Manipur. Member
{c) Secretary (Finance), Manipur, do
(d) Secretary in charge of Town & Country

Planning, Mapipur. do
(c) Chief Engineer,PWD, Manipur. do
(f) Director of Medical, Health & Family

Planming Services, Manipur. do

(g} Chief Town Planuer of Town & Country
Planning or a Chief Town Pianning
Officer or Executive Engineer. (Town
Planning), Manipur. Member Secretary
A) Such Chairman of Municipal Board or
Town Committees falling within the area
covered by the Master Plan, not exceeding
two, as may be co-opted by the Board
by notification in the official Gazette. Member

/(i) Four other Q%):(gﬂiciar_’l_mgmmrs, half
) of whom shall be nominated by the
Assembly and the rest by the State

Government. do
(j) Chief Engineer/Superintending Engineer-
ing, Electricity Department, Manipur. do
* (k) Two officers of the State Govwersment to -
be nominzted by the State Government. Members

(2) The State Government shal publish,by notification ia the
official Gazette, the names of the persoms co-opted or neminated uncer
clause (h), or clause (i), of sub-sectior {1) of this section.

4 (1) The Board shall meet at such time and at such place and,
subject to the provisions of this sectisn, observe such procedure as
may be prescribe in regard to the iszmsaction of its business at such
meeting. .

(2) The Chairman shall preside cver the meetings of the Board,
and in the absence of the Chairman, the members present shall choose
one from among themselves tc preside over that particular meeting.

* Added by the Manipur Town and Country Planning (Amendment)
Act, 1976 {(Maniput Act No.4 of 1576).



3} All questions at a meeting of the Board shall be decided by a
majorit? of votes of the members present apd voting, and ali members
of Board, including the Co-opted members, shall have cpe vote each,
and tke Chairman or the person presiding over a meeitng shall have
-2 second or casiing vote in the case of cquality of votes,
(4) The quorum of a meeting of the Board shall be five, and if at
any mesting there is no guorum the Chairman or the Persen presiding
over ths meeting shall adjeurn the meeting or suspend it until there is
quorum.
(5 The Board shall have pcwer to act notwithstanding any
vacancy in the membership therecf.
5 (1) The Board may associals with itself, in such manner apd Termporary
for suca purposes as may be prescribad, any perscns whose assistance or  asswciation
advice it may require in performing any of'its fumctions vnder this Act, ?‘nger,sﬁ:s

() Aay person asseciated with it by the Board under sub-section Eg;“’”fu‘;gﬁ

(1) for any purpose sha!l have the right to take part in the discussions rurroses,
in 2 meeting of the Board, but shall not have the right to vote.

6. (1) Subject to the provisions of this Act zand the Rules
macde tesreunder, the functions of the Board shall be to cride. direct, and
assist “iz Planning apd Deveicpment Authorities, to ccvise the State
Goversment in marters relating to planping, the ¢ evelorment and yse of
rural, kil and urbag land in the State, and to per?.

2 -T2 suck other functjons
as the State Government xay, from time to time, assigr 10 the Board.

{2) In particular and without prejudice to the generality of

the forgoing provisions. the Board may, apd shall, i{ required by
the Stzte Government.

(a) direct the preparation of development schemes by the
Autb.ormes;

(b) undertake, assist and €ocourage the collection, maintenance,
and publication of statistics, bulletips ard menographs
on planning and its methodology;

(€) prepare and furnish reporis relating to the working of

~ this Act; .

(d) petform any other function which i< supplemental,
iucidental or tonscquzn:ial 1o any of (he fuactions afore-
said or which may be prescribed.

7. The State Gox'emx_nent may provide the Bourd  with such  Stafi"of tre
numbses of staff as s sufficient to c¢rable 1he Board (o discharge jts  Poerd,
funcdons rreperly vnder such terms and conditior s g may be srecified
by k= Government,

S, Aay non-official member may at any time resign his office, ’}C’igza‘i%“
proviczd that his resignation shall et take effect uniil accepted by o bpos-offi.
the Stz:e Government. : P Y cial members,

Explanarion:—In this Clapter. *“ncn officjal merier” means any
pPerson cu-opied or nominated vrder™Clance (k) or clatse (it of sub-
sectioz (1) of sectiog 3.

_9._The term of offce of any mnon-official member shall be Tem of
ordinzrily three dears, and they may be giver such allowanpce as may Ofice ard

condiitions
a : v ot t e . ;
b: fixad by the State Government- of service,
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Provided that the terms of office of the nob-official members skall
terminate as soon as thev cease to be merhbers of the Legisld-
tive Assembly or the local zuthority, as the case may be.

10. (1) The term of office of nop-official embers shall commetit
on such date as may bz motified in this behal{ by the State Goveroment.

(2) A person ceesing o be a member by reason of the expiry
of his term of officz as described insection 9, shall be eligible for
re-nomination of re-co-optior.

11, i§{)] Tre Stzt= Government may remove from the Board any
member who

(a) refuses to act, or becomss incapable of acting or absemts
himself from ihree consecutive meeting of the Board and
is unable to explaiz such absemce to the satisfaction
of the Beoard: ot

(b) has so fiagrandy abused in zpy manner his position as
2 member cf the Board as to render his continuance
dstrimental 1o the public interest :

Provided that when the State Government proposes 1o take
astion under the forsgoimg provisions of this section, an OppOTTUDtY
shall be given to tre member concerned to represent against the
propased action, arcd when such action is tzken, the reasons thereof
shall be placed on recota.

2[(2) A member removed under clauses (a) and (b) of sub-section (1}
shall not be eligible icrre-appointment or re-nomination, as the case
may be. }

12, (1) When the office of a member nominated or co-opted becomes
vacafit ou accoumi of his resignation, removal or death, 1t stall be
filled up as soon as possibie by pomination or co-option, as the case
may be.

(2) The term of oSice of 2 member nominated or co-cpied under
sub-section {1) shall be the remaining term of bis predecessor.

1. Numbered by the Mac'pur Town and Country Pianning
(Second Amendment) Act, 1976 {Manipur Act No. 25 of 1976)

2. Added by the Manipur Town aand Country Piannir.g (Second
Amendment) Act, 1975 (Manipur Act Nbo. 25 of 1976}



CHAPTER 11i

Pianning and Development Authority.

13. (1) The State Govercment may, by potificativn in the Official
Gazette, constitute an Authorty 10 .be known as the Planning and
Dexvelopysa&——*Authority (hereinafter referred to as the AufRomty) 0%
the-ptitposes  of this Act, with jurisdiction over such area as may be
specified 1o the said notification, asnd different Authorities may be:

constituted for different areas.

(2) The Authority shall be 2 body_corporate haviug perpetuall
succession and a common seal with ‘Power to acquirz, hold and dispose

of preperties, both moveabie and immoveable, and to enter into any’
agreement, and shall, by its name, sue apd be sued.

14. The Authority shall csist of the following membeisy
namely i—
(a) A Chairman to be __appointed by the State
Goveroieat. .
—
(b)y A Vice-Chairman to be appointed by the State
Government.

(c) A Chief Engineer of the Authority to b2 Member
appointed by the State Governmant.

{4} A Chief Town Pianning Officer of ths Autho- Membex
rity to be appointed by the State Government. '

(¢, A Chief Finance Officer to be appointed by Member
the State Government.

H A Secretary/Administrator 10 be appointed by Member
the State Government. Secretary

(g) Deputy Commissioner for the District Head Membex
Quarter Town or the Sub-Divisicnal Officer of
the Revenue Department for other small towns,
as the case may be.

(b) Senior Architect to be nominated by the Membex
Government.

(i) Chairman or Chairman of the lccal Authority Member
or authorities covered by the Master Plan, as
pominated by the State Government.

(j) One member representing Commercs and Industry
(Private Sector) to be nominated by the State
Government. .

(k) Two MLA’s or two prominent social workers
during the dissolution of the Assembly if there
be any, nominated by the State Government.

Constitution
of the Autbo-
rity.

Composition
of the Autho=
iy,



lg(i)sql}aliﬁm- 15. A person shall be disqualified for appoititment or nomination
n for ap- i —

pointmentas 25 @ member, if he

member,

(a) has been convicted of any offence involving mecral turpitude;

(b) is an undischarged insolvent Or an applicant for being
adjudicated and insolvent;

(c) bolds any office of profit under the Authority other than
those mentioned in clauses (@), (b), (¢), (d) and (e), of
section 14;

(d) has, directly or indirectly, by himself or by any member of his
family, any share or interest, in any contract or emplovment
with, by or cn behalf of, the Authority; or

(e) 1is a Director, or a Secretary, Manager or other salaried Officer
of any incorporated company which has any share or interest
in any contract or employment, with, by or on behalf of the
Authority.

Removal of 16. (1) The State Government may remove from the Authority
members.  any member (including the Chairman and the Vice-Chairman) who—

(@) refuses to act or becomes incapable of acting or absents
himself from three consecutive meetings of the authority and
Is unable to explain such absence to the satisfaction of the
Authority; ’

Or,

(b) has so flagrantly abuced in any manner, his position as a
member_gof the Authority as to render his continuance de-
trimental to the public interest:

Provided that when the State Governmegt proposes to take any
action under any of the above provisions, an opportunity shall be
given to the member concerned to show cause why such action should
not be taken against him.

(2) A member removed under clauses {a) and (b) of sub-scection
(1) shali -be eligible for re-appeifitment or re-nomination, as the
case g il

fie term of oftice and conditions of service of the Chair-
‘ice Chairman and the other members of the Authority shall

JTerms of Of<Y].-

ce and condi- ¥ man, t 1 a

ticss rol ¢ [ be such as may be prescribed, and they shall be entitled to received

vice of the p S ac ot be fixed by the S Gov ¢
. wances as may be fixe v the Siate Cyeruimnent,

chairman asg, such salaries and allowance y

f)‘g':r mem Ry (2) The Chairman or e Vice-Chairman or any member may

resign his office by giving notice in writing to the State Government
and: en the resignation beingAgcceptcd by the State Government,
he shall cease to hold his officé in the Autherity.

(3) Auy vacancy caused by resignation or _removal or other-
wise shall be filled by fresh appointment or nomination by the State

~ Government, as the case may be.
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18. (1) The functions and powers of the Authority shall be to

promote and secure dechoEment of the area according to the Master
Plan or the Development Scheme and 16 carry out_building, engineering,
mining and other operations, to execute works in copnection with supply
ol-water and electricity’ disposal of sewage, looking after drainage system
and other services and generally to do an ything necessary or _expedient
for purposes of such development and r5¥ purposes incidental thereto,

1 [(1AY The Authority shall have the power to execute public
Housing projects and to dispose of the houses so comstructed on terms
and conditions approved by the State Government.]

., €2) On the constituticn of the Plapning and/Development Autho-
rity 2 [ +****1]all State Khas-lands within the raster plan area shall be
deemed to have™vesied in the Authorityy V7 - ‘

~~~Provided that lands a]ready/rfansferred to the local body shall
femain status quo till the Govefnment rescinds the transfer.

v
,6; [“Provided furthepthat ifin the opinion of the State Govern-
ment, any State Khas Adands can be more apprepriately used by the
State Government it hay exempt such Khas lands from the provision

of this sub-sectiop”’]
~——49—{ Each Authority shall meet at least oncein—3 month at Meetings of

such time and place and “shall, subject to the provisions of this the Autho.
Section, observe such procedure in regard to the transaction of business rity.

at its meetings, as may be prescribed by bye-laws framed under

section 91 of this Act.

(2) The Chairman, or in his absence, the Vice-Chairman shall preside
over apny meeting of the Authority and in the absence of bcth the
Chairman and the Vice Chairman the members present shall choose one
from amongst themselves to preside over such a meeting,

(3) The quorum for a meeting of the Authority shall te five, and
if at any meeting there is no quorum the Chairman or the person
presiding over the meeting shall adjourn the meeting or suspend until
there is quorum.

{!; AL 3uastioos in the Deciizgs of the Autbority shall be decided?
by a majority of votes of the members present and voting and in
the case of an equality of votes, the person presiding shall have a
second or casting vote.

and for such purposes as may be prescribed, any pzrson whose assistance Associagon
r advice it may requirz in performing " any of its functions under  of perscas
‘his Act. with theAy.
thority for
Particulir
purposes,

20. (1) The Authority may associate with itself, in such DANNET  Temporay

. Added by the Manipur Town and Country Planning (Second
Amendment) Act, 1976 (Marnipur Act no. 25 of 1976),

2. Deleted by tne iMzanipur Town and Country Planning (Second
. Amenament) Act, 1976 (Manipur Act no. 25 of 1976,

3. Added by the Manipur Town and Country Pianning (Second
Amendiment) Act, 1976 (Manipur Act no. 25 of 197g6)..



Staff of the
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(21 Any person associated with it by the Authority under sub-
section (1) for any purpose shall have right to take part in the
discussions in the meeting of the Authority relevant to that purpose but
shall not have a right to vote.

21. (1) Subject to such control and restrictions as may be pres-
cribed by Rules the Authority may appoint such number of officers
and employees as Mav_be necessary for the eflicient performance of ifs
Tunctions and may defermine tbeir designations and grades.

(2) The officers and employees of the Authority shall be entitled
to receive such salaries and allowances, if any, as may be fixed by the
Authority and shell be eoverned by such terms and conditions of
service as may be determined by rules and regulations made in this
behalf, T




CHAPTER IV
MASTER PLAN

22, A Master Plan (hereinafter referred to as *‘Plan” in this
Act) for the Development of any area within Manipur which the
State Government may consider necessary, shall be drawn up by the
Chief Town Pianner in consultation with tbe local authority or
authorities concerned and submitted to the State Government for
approval.

22, (1) On receiving the Plan from the Chief Town Planner, the
State Government shall have it, as soon as may be, published in
the Official Gazett= and in not less than one registered local mews-
pape fiable in the Tocality to be affected by such Plan in the manner
prescribed for wide publicity inviting opinion and objections, if any,
to be submitted within a period of mnot more than two months,

(2) After considering all objections, suggestions and repre=
sentafions that may have been received dand after getting the advice
of the Board, th:= State Government may approve the Plan and
adopt it.

(3) The Plan so adopted shall be published by the State
Government by notification in the Official Gazette.

24 ~The Plan to be prepared under section 22, may includei—
‘ (@Y 2 general landuse plan for residential, commercial, in-
! dustrial, recreational and public and $zmi-public purpos:s;
(b) zoscing plan;
(¢) transportation plan including roads, railways, canals etc.;
(d) public utilities plan;

{¢) a report giving relavent data and information in respect
of the proposals in the Plan, Zoning Regulation and any
other matter which the State Government may deem

necessary.
25. After the adoption of the Plan by notification in the offi-
cial Gazette, the State Government shall Wy

for implementation thereof.
Cefifalion Acreo

Preparation
of the Master
Plan.

Publication
of the Mas-
ter Plan.

Contents of

Master Plan

and Zoning
Re-Regula-
tions.

Implementa-
tion of the
Plan.

v/ 26 (1) Afterthe Plan has been adopted by the State Govern- ‘}stﬁctions;\w

ment in the foregoing mapner, no person shall use any land, sub-
divide any land or set up any new structure on any Jand, covered
by the Plan or change the existing structure of any building or use
of any building or land within the area except on the permission 4
of the Authcrity. <

’ (2) Each such application shall be accompanied by the
layout plan drawn to scale showing the actual dxmensgon of the
parcel of the land and the building to be build wpon it, the site

on use of
land and buil
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and the position of the building to be erected and in case of altera-
tion in the use or structure of the building or land, the nature
and extent of such alteration.

(3) The Authority may also call for such other information as
if may deem necessary to examine the application.

(4) The Authority shall not refuse the permission cxcept oz the
ground of contravention of proposals contained in the Plan or the Zoning
Regulation, and unless the permission has been refused within a period
of one month from the receipt of the application or such other infor-
mation as may be called for by the Authority under sub-section (3), it
shall be presumed that the permission has been given.

27. (1) Where any deed or document required to be registered under
the Indian Registration Act,1908 proposes tosub-divide any land covered
by the Plan, no registering cfficer shall register anv such document unless
the party presenting the deed or document for registration produces a
no-objection certificate from the Authority to theeffect that the Autho-
rity has no-objection to the registration of such deed or document.

(2) InPlan area, no land should be allotted without mo-ob-
jection certificate from the Town Planxing Department, Manipur.

28. The State Government shall review the Plan ¢nce for every ten
years, and may modify it at any time, in the prescribed manner.



CHAPTER V
DEVELOPMENT SCHEME

29. (1) On or after the commencement of this Act, the Autho-
rity may, by notification in the official Gazette, declare any area to
be a Scheme area and shall thereafier prepare a Scheme. Where no
Authority has been constituted, the State Government may, by notj-
fication in the official Gazette, declare any area to be a Scheme area
and the Chief Town Planner shall thereafter prepare a Scheme.

(2) Notwithstanding anything contained in sub-section (1) the State
Government may, after making such enquiry as it may deem necessary
by nctification in the Official Gazette. direct any local authority to
prepare, and submit 2 Scheme .under this section for an area specified
in such notification for sanction before an appointed date. ‘

(3) While preparing the scheme, the Authority or, the Chief
Town Planner or the local authority, as the case may be, shall issue:
a notice inviting the names of all the claimants of any interest on
any land or building within the area under the scheme to be submitted
witkin a period of not more than one month. .

(4) Save as provided in this Act, the Authority, the Chief Town
Planver or the lgcal authcerity shall not undertake or carry out any.
development of land in any area which is not within the area under
the scheme. '

(5) After the commencement of this Act, no development of
land shall te undertaken or carried out in the area under the scheme
by .any person or body ‘of persons except in the manner. prescribed
under section 1 (26). - e

30. (1) The Authority, the Chief Town Planner or. ‘the’ local
authority, as the case may be shall have the Scheme and the report
if any, prblished in not less than one registered -local newspaper
available in- the locality to be affzcted by the Schéme and have a*

copy of them served on all ppersons who preferred claims under

=]

sub-section {3) of section 29, inviting objections to be filed within
a period of not more than ‘twe .months, S

(2) After tbe expiry of the aforesaid period, the " Authdrity, the
Chief Town Plarner or the local authority, as the case ‘may be,
shall examine the Scheme jn the' light of such objection-and shall -adopt
the Scheme or refuse to adopt-it or adopt it:with such modification
as may be mpecessary after giving sufficient opportunity- for: hearing,
to all such interested person. ’ N

- (3) After, the Authority, the Chief. Town: Planner-or. : the local
authority; as.the: tase' may be, rhas.adopted the: Scheme, . it:.shall be
forwarded 1o the ‘State- Governmernt for, its approval,..and_ thereafter
the Scheme shall come into force from the daté vhtich it iS approved
by the State Government. ~*° o

Preparation
of the Deve-
Orment

Scheme.

Publication
of the Deve
lopment
Scheme,

L. Sabstitcied by the Manipur Town & Coliitey Plaining roeoond
. Aniendment)” Act, 1976 (Manipur- Act No 25 of 1976;.

S bt
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31. (1) The Scheme approved by the State Govertiment under
sub-section (3) of section 30 shall be implemented by thé Authority
as soon as possible.

(2) No person shall within apy area where a Scheme has come
into force erect or proceed with anv building or work _or remove
or alter or make additions or make any substantial repair to a
building or a part thereof, a compound wall or any drainage work,
or remove any earth or change the use of any land or building
except on permission of the Authority.

32. (1) A Scheme made in accordance with the provisions of the
Act may be in respect of any land which is—

(a) in the course of development,

(b) likely to be used for building purposes, or

(¢) already built upon.

Explanation:— The expression I and likely to be used for building
purposes™ shall include any land likely to be used as, or for the purpose
of providing, open spaces, roads, streets, parks, pleasure or recreational
grounds, parking spaces, or for the purpose of executing any work upon
of under the land incidental to a scheme whether in the nature of a
building-work or not.

(2) The Scheme may make provisions for any of the following
matters ;—

(a) the laying-out or re-laying-out of land, either vacant or already

built upon; .

(b) the filling up of or reclamation of low:lying swamp-or un-

healthy or unhealthy areas or leveling up of land; . -

(c) the laying out of new streets or roads, construction, diversion.

alteration, improvement and stopping of streets, roads.and
communications ; )

(d) the construction, alteration and removal of buildings;

Explanation:=—The buildings constructed by the Authority can be
let out and the expenses for the maintenance of the buildings shall be
borne by the Authority. :

{¢) the alloment or reservation of land for roads, open spaces,
gardens, . recreation grounds, schools, markets industrial
and commercial activities, green belis and dairies, transport
facilities and public purposes of all kinds;

(f) drainage inclusive of sewerage, surface or su
and sewagé disposal;

(g) lighting;

(h) water supply;

(i) the preservation of objects of historical importance or natural
beauty and of buildings actually used for religious purfoses;

(j) the imposition of conditicns and restrictions in fegard to
the open space to be maintained about buildings, the percentage

_of building arca for a plot, _the_numbcr, height, and character
‘= of‘buildings allowed in _specified areas, the, purposed to which
buildings or specified arcas may or may cot be appropriate; the

b-soil drainage
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sub-division of plots, the discontinuance of objectional uses of
land in any areain reasonable periods, parking space and loading
and unloading space for any building and the sizes of prujec-

tions and advertisement signs;
(k) such other matters not inconsistent with the objelts of this Act,

(3) The Scheme shall contaijn the following particulars :—
(a) the area, ownership and tenyre of each original plot ;

(b) the land allotted or reserved under clause (e) of sub-section (2)
with a general indication of the uses to which such land is
to be put and the terms and conditions subject to which such
land is to be put to such cases;

(c) the extenmt to which it is proposed to alter the boundaries of
original plots;
(d) an estimate of the net cost of the schemes;

(e) afull description of aj] details of the scheme under such clause
of sub-section (2) as may be applicable;

(f) the laving out or relaying out of land ejther vacant or already
built upon ; , :
() the filling up or reclamation oflow-laying swamp or unhealthy
areas or levelling up of land; and :

(h) any other prescribed particulars,

(4) In the Scbeme, the size and shape of every reconstituted plot
shall be determined, so-far as may be 1o render jt suitable for building
purposes and where the plot is already built upon, to ensure that the
buildipg, as far as pessible, complies with the provisions of the scheme
as regards open spaces. : : o

" {5) In ‘order to render original plots more suitable for building
purposes the Scheme " may' further contain proposals:
(8) to form g reconstituted plet by the alteration of the
: boundaries of ap original plot;

- (b) to provide with the consent of the owners, for holding
in common Ownership as reconstityted plot with or without
alteration of boundaries, in place of two or more original
plots each of which js held. in one ownership in severally

. or in joint ownership. :

330 () I, after the Scheme has come into force, the Authority sz"d':‘.‘n'
considers that the scheme js defective on account of ap error or ofiﬁfaﬁs
irregularity or for any other reason, it shall refer to the Siate Govern- lopment
ment to modify or withdraw the Scheme and give reasons therefore. Scheme.

. (2) The '[State “Government ] may withhoid the modification, or
withdrawal referred to him or in approving it. : o

i e — =1

1. Substituted- byv-:thc Manipu;'Toan& Country Planning (Second
Amcndmcnt) Act, 1976 (Macipur "Act No, 25 of 1976).

2. Deleted" by -the Miénipur-Town' & ‘Counti'y,Plé‘nbidgw'f,"(ﬁecona
Amendment) Act, 197¢ (Manipur Act No. 25 of 1976y "
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2[Provided that in case the State Government approves the
modificativp. it shall cause the modification to be published jn the
Official Gazstte by the Chief Town Planaer, in the prescribed manner ;

Provided furtber that in case the State Government approves of
the withdrawal, it shall cause the fact to be notified in the Official
Gazette by the Chief Town Planper.]

(3) Within one month of the date of publication of the modi-
fication, any person affected thereby may communicate in writing his
objection to the Chief Town Planner.

(4) On receiving the objection under sub-section (3), the Chief
Town Pianner may, afrer making such enquiry as he may think fit, -
approve the proposed modification with or without any further modi-
fication tSereof.

(5} The Chief Town Planner shall thereafter submit the medified
scheme to the State Government for approval and the modified Scheme
shall be published after such approval in not less than one registered
local mewspaper available in tkbe locality to be affected by the modified
scheme.

(6 Such modification approved and published under sub-section
(5) shali be deemed to take effect from the date when the original
Scheme was enforced.

34. (D —Notw'ithst__anding anything contained in Section 33 a Scheme
may ai any .time be modified or revoked by .a subsequent Scheme
made,. published and appro\{ed_ in accordance .with this Act.

(2) The State’ Government, may, at its own initidtive or on the
application of . the Authority, at any time, by notification in the
Offiical Gazette, revoke a Scheme, if it, is .satisfied that under the
special circumstances of the case the scheme should be so revoked :

Provided that where revocation or modification under section
4{28 1. or, this section is .ordered -by the State Government after a
Scheme has-,been partially or whally ;implemented, compensation
shall be _paid for the rec:ssary alteration in accordance with law

for the time bging in force.

33. For the purposes of the Master Plan, the Zoning Regulation
of the Scheme, the Authority may imoose reasonable restrict:ons on
the use. of the Jand. and .bujlding including Yhe regulating of the
dpen—spaces—te—pe—TTaitained around tFe .building or.buildings, the
percentage_of the plot area to be covered by buildings, the number-
of buildings on each plot, height and. gharacter of building or
buildings allowed i specified areas, the purpese for which building or "
buildings of the specified areas may of ‘may pot be uséd, the sub-division
of plots, parking space 2nd loading and-ucloading space for 2ny buildibg
and the size of projections and such .other matters not inconsistent

3. Added “by: the” Manipur Town' & Country Plansing {Second

- Amandment)-Act, 1976 (Manipur: Act Nox 25ef 1976). mY. %

4. Substitutzd by the”"Manipur Town & Country  Plapning -(Second -
Amendment “Acy 1876 (Manipur Act Ng.' 25 of 1976y .



CHAPTER VI
ROADS AND SUB-DIVISIONS

36. (1) The Authority shall, from time to time, with the sanction of

‘the State Government, specify the minimum width for different classes

‘f public roads according to the nature of the traffic likely to

e carried there, the localities in which they are sitvated, the

heights up to which buildings abutting thereon may be erected and
other similar considerations.

2) The width of a new public road shall not be less than that

prescribed in sub-sectiop (I) or that shown on the plan for the
«class 10 which it belony3In areas [or which a plan has been prepared.

37. (1) The Authority may, by bye-laws made in this behalf,
prescribe a road line on one side or both sides of any public road:

Provided that prior notice of the proposal for prescribing
-such a road line shall be issued dy the Authority in such manner

as may be prescribed.

(2) No person shall construct or re-construct any building or any
portion of a building lying on the land within road-line.

38, (1) If any building or any part of a building abutting on
a pubiic road is within the road-line, the Awuthcrity may require
such building to be set back to the prescibed line, whenever it
is proposed—

(@) to rebuild such building orto take down such building; or

{(b) to remove, reconstruct or make any addition to or structural
alteration in any portion of, such building as is within the

regular line of the road.

(2) When any building or any part thereof within the road-line
falls down or is burnt down oris taken dowa under the provisions
of this Act or otherwise, the road-line formerly occupied by the

said building aond, if necessary, clear the same.

(3) The Iand taken possesion of under sub-section {(2) shall
henceforward be deemed to be a part of the public road:

39. If any land lies within the prescribed line or a public road
and is not cccupied by a building, is within the line of such road
the Authority may, after giving the owner of the land a notice of
the intention to do so, take possession of the said land which is
within the prescribed line of the road.

40. Ifa building or land is partly within tke road-line, and if
‘the Authority is satisfied that the building or land remaining after
‘the exclusion of the portion within the said line will not be suitable
-or fit for humaa habitation cr for construction of an indipendent
building, the Authority shall acquire the remaining portion of the
land, if so desired by the owner, and such an acquisition shall
be done in accordance with the provisions under Chapter VII of
‘this  Act.
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Sub-Division 41. (1) Every person who jntends to sub-divide any plot of la_nd
I‘?' Z”““ within the Plan area shall give notice in writing to the Authority
and. of his intention to do so, and any such notice shall be accompanied

by the layout plans and statements in triplicate,

(2) All layout plan for sub-divisions of land shall, subject 10
the provisions of section 40, be in accordance with the standards pre-
scribed by the State Government.

Layout plans 42. A layout plan accompanving a notice under section 41 shall be
accompanyi- drawn to a suitable scale and shall contain the following particulars,
0g notice. namely:

(@) the location of the land;

(b) the bonndaries of the proposed land shown on the layout

plan and sufficient description to difine it:
(c) name and address of the owner of the land;
(d) location, name and widths of the adiacent roads and lapes;

(e) the major physical characteristics of the land proposed to
be sub-divided, including topegraphy, the approximate location
and width of and water course and location of any area
subject to imnundation of flood;

(f) the complete Jayout of the proposed sub-division showing the
location and widths all of the proposed roads dimensions and
uses of all the plots;

¢) the locations of all drains, sewers and cther utilities;

(h) building lines permissible;

(i) scale and north line: and

() key plan.
Sunction 43. (1) The Authority mav either approve or reject the lavout pians
L\)\Ll;‘lhn;)gd‘?ﬁll‘g: or may approve them with such modifications as it may deem fit
and thereupon shall communicate its decision to the person giving

tions or - U © .
rejcetions. the notice within three months from the date of nctice.

(2) No perscn shall be allowed to construct a building on anv
plot of land, the sub-division of which has not been previously approvad
by thq Autbority.

Lavout not 4, If the Authority determine at any stage tkar the lavout or the cons-
;;ﬁ;rd‘“g 1 tructibn is not proceeding according to the laycut plan approved under
o section 1{43] or is in violation of any provision of this Act, it shall serve
a notice on the applicant requiring him to stzy further executition until

correction has been effected in accordance with the approved layout plan.

Penalty for 45. Whoever contravenes, or Tesists the enforcement of 25y provi-

violation. sion of this Act or any rules or bye-law made thereunder shall] if
no other penalty is provided for the offence under any law inforce
for the time being, be punishable with fine which may extead to
two hundred and fifty rupees for every subsequent offence after the first
conviction,

Cognizance . * *
cf offences. 46. 2 T ]

1. Substituted by the Manipur Town and Country Planing (Second
Ameadment) Act, (Manipur Act No.235 of 1976).

Deleted by the Manipur Town and Country Planning (Second
Amendment) Act, (Manpipur Act, No. 25 of 1974).

[ 5]



_ CHAPTER VII
TRANSFER AND ACQUISITION OF LAND

47. The State Government may, for the purpcses of enabling the \Transfer of
! Government

Authority to execute the Scheme, transfi ne Authority any o the
Government land within or adjoining the area coverzd by the schente .‘\Auxhority.

Explanation— 1n this section, «Goverpment land ” means any fand } ___——
beloneing to the State Government.

4 Whenever the acquisition of any land. whether within or without Power of the
vt state Gover-

rea is required to emable an Authority te execute a Scheme

= . . . . nment to ao-
‘he State Government may at ths request of th: Authorty and B guire Jand.
consultation with the Board, acquire the land and transfer it to the

Authority, if so desired by the Authority.

49, Subj s ion-48, tze provisions of the Procedure
iand Acquisition Act, 1894 relating to acquisition ¢? jand and payment for acquisit
of compensation shall be applicable to acquisition of land under °‘l‘ °?‘a‘}d»
this Act (1o0f1894

«—50. Subject to the provisions of this Act and the reles made thereunces, Disposal
and wit € prior concurrence i the >tate Covernment, an Authority efland. ,
may transfer any land transferred 1o it, by way of sale, mortgaze, i
lease or otherwise:’ : - .
——Provided tnat in case of a land transferred to tae Authority under
Section 48, the person from whose ownership tEe land was acquired
by the State Government under that section shall have priority 1o
be the transferce umder this section.

51. (1) The Authority shall, in the first instancs, make reasonable Negotiation
efforts to purchzse by negotiation amy land reguired by it for the before acqui-
execution of a Scheme. sition.

(2 No request of the Authority to acquire 2ay Jand shall be
entertained by the State Government under sectice 48 if the State
Government is rot satisfied that the Autherity made reasog_a.hie efforts
to pyrchase the land py negotiation under sub-sacticn ‘15 )-

] Payments due to be made to any person by the Authority Faymentsto
owner by ad-

unde? this Act in respect of a plot shell, so far as possible, be 9WHC
made by an adjustment inrespect of the plot coscerned or of any Justment.
other plot in which he has an ioterest and failizg such adjustment,
chall he naid in cash or in such other wayas may be agresd upon
A

© ?’—_—
;
-

—
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CHAPTER V1
COMPENSATION AND BETTERMENT

or buildings is injuriously affected

53. Any person whose land
in value by the implementation of a Scheme under section 31, shall,
if he makes a claim for the purposc within a period of three months
after the said injury is caused, be entitled to compensation in respect
thereof from the State Government. *

Explanation—For the purposes of this section, a land of building
shall not be deemed 10 have been injuriously affected in value, if it
is still fit for human habitation or any other uses.

54. (1) A person shall not be entitled to compensation under
section 53 on account of aoy buiiding erected om, OT, contract made
or otber thing dome, with respect to any land within the ared
jncluded in a SCW after the date of pubiication of the Scheme
under sub-sectiog (¥) of section 30:

,}’{ovided that - this sub-section shall not apply 1o any building
erected, contract made or other thing done in accordance with the
permission granted under section 26 or section 31 of this Act.

(2) No compensation shall be pavable in respect of any property
which may be injuriously affected by putting into opertaion of any
provision of the Scheme which—

(a) prescribes the space about buildings; or

(b) limits the number of buildings; or

(c) regulates the size, height, design of external appearance of

buildings; of
building-operations permanently of

{d) prohibits or restricts X
temporarily on the ground that erection of buildings thereon

will be likely to be injurious to the bealth of occupants CT
the neighbours or likely to cause excessive expenditure of
public money in making provision for road, sewers, water
supply or other public servicesj of

(¢) prohibits or restricts the use of land or buildings for a purpose
which may involve danger of ipjury to public hygiene or the
health of the occupants Of their neighbeurs or for 2 purpose

which is against the public policy and morals; or

(fy in the interest of safety, regulates the hejght and position

of proposed walls and building, fences or hedges, near the

corners or bends of roads; or

(g) in the case of the erection of anmy bu
used for purposes of business of industry,

of parking vehicles.

ilding intended to be
requires the provision
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(3) No compensation shall vbc payable for refusal of permission
to make any alternation in any building which is not in conformity
with the use specified in the Pian or in the Scheme.

55. (1) The owner of any land which is likely to be acquired
for purposes of a Scheme may, at any time after the approval of the
Scheme by the State Government under sub-section (3) of section 30,
by a written motice to the Authority in the prescribed manner, call
upon it to purchase the land or to request the State Government to
acquire it.

(2) If within six months of the service of the notice under
sub-section (1) the land is not purchased or the State Government is
not requested to aquire it, the Scheme, in so far as that land is
concerned, shall be deemed to have been withdrawn and all notice and
orders in that connection shall lapse.

56. (1) Where, in the opinion of an Authority, as a consequence
of a Plan ora Scheme having been implemented in any Zone or in
any other area, the value of any immovable property has increased,
tke  Authority shall have power to levy upon the owner of the
property or any person having an interest therein a betterment charge
1o respect of the increase in value of the property resulting from the
implementation of the Plan or the Scheme:

Provided that no betterment charge shall be levied in respect of
the properties owped by the State Government or the Central
Government;

Provided further that where any such property belonging to any
such Government has been let out any person, such person shall be
liable to pay betterment charge under this section;

Provided further that no betterment charge shal! be levied on any
property belonging to public charitable, religious, recreational or educa-
tional institutions.

Provided also that no betterment charge shall be livieg on any
property belonging to an individual, if the State Government find him
dsserving for exemption.

(2) The betterment charge leviable under this section shall be—

(a) rtwenty-five percent of the increase in value in respect of resi-

dential land.

(b) fifty percent of the increase in respect of non-residential land.

Explanation—The increase in value for the purpose of this section
shall be the increase in thke market value in between the date just before
the implementation of the plan or the Scheme and the date on which the
execution of the works of such implementation has been substantially
completed.

(3} Such betterment charges skali be assessed in such manner as
may be prescribed, and a copy of the order of assessment shall be
celivered to the person i1able for the betterment charge.

Right of ow-
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(4) Such order of assessment subject (o the provisions of section 57
shall be final and shall not be questioned mnany court of law, :

57. (1) Any person aggrieved by the decision of the Authority
with respect to matters of compensation and btetterment charge, may
appeal to the Appellate Authority to be appointed under sub-section(l)
of section 38 within thirty days of the date on which the decision of the
authority fixing the amount is communicated to the peison.

Explanation—1n ccmputing the period of one month under this sub-
secticn, the time required for taking out cories of the vrder appeaied
against shall be excluded.

If the owner of an:y property objects to the amount of compensation
or betterment charge determined by the Auihority on any ground he shall
also «tate the amount which he contends, would be cerrect, and may
within thirty days of the date on which the decision of the Autbority fixing
the amount is communicated o him, request the Authcerity to purchase
the property, or request the State Goverrment 0 acquire it, together witk
any building or other works that may exist thereon.

(3) The Authority shall thereupen purchase the preperty or request
the State Government to acquire it.



CHAPTER I1X
Appeals and the Appellate Authority.

38. (1) Saveas otherwise provided, the State Government shall
appoint an Appellate Autherity to hear all appeals arising out of the
provisions of this Act, and the appointment shall be on such terms
and conditions as the State Covernment may decide.

(2) The person or persens appeinted by the State Government
as Appellate Authority shall have the qualifications prescribed by
article 233 of the Constitution of India.

59. (1) The duties and power of the Appellate Authority shall
be—

a) to hear and decide appeals against the order of the Authority ;
PI

(b) to decide and hear appeals in respect of such other matters
and exercise such other powers as may be entrusted to, any
conferred upon it by the State Government in accordance with
the provisions of this Act ;

{22 The Appellate Authority shall not entertain appeals preferred
aftar thirty days from the date of the order appeal agaiast. How-
ever, the Appellaie Authority may, in its discretion condcme such
delay in filling appeals for sufficient reasons.

60. (1) The Appellate Authority shall conduct its proceedings in
the prescribed marner after giving the opposite party or any person
interested in the order appealed against an opportunity of bieng hear.

(2) The Appellate Authority may, at any time, call for any record
of any proceediug of the State Government or the Authority and call
for and return or statement or report concerning or coanected with ary
matter with which the authority has been authorised to deal.

(3) The Appellate Authority shall have all the powers of a civil »

court for the purpose of taking evidence on oath and of enforcing the
attendance of witness including the parties iaterested and compelling the
production of documents and other things if considered necessary.

(4) The Appellate Authority in its direction may make any order
regarding the cost to be paid by any of the parties to the proceedings
and the Appellate Authority shall have full powers to determine by
whom or out of what property and to what extent such costs are to be
paid, and the Authority shall be bound to execute the orders of the
Appellate Authority in accordance with the direction, if any, contained in
the order, and such costs or amounts awarded by the Appellate Autho-
rity shall be realised as arrears of land revenue.

(5) Tbe decision of the Appellate Authority shall be final,

61. Every partyto any proceeding before the Appellate Authority chall
be entitled to appear either in person or by his recognised agent.
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CHAPTER X

Finance, Accounts and Audit.

62. Tne receipts of Authority under this Act shall form a separate

development fund and all expenditure under this Act, or, an¥ develop-
ment scheme thereunder, shall be defrayed out of such fund., No
portion of the fund shall, except with the sanction of State Government,
be expended for purposes pot provided for by this Act.

63. Subject to the prior apprcval of the State Government, the
Authority shall have the power of borrowing money, and it shall
be deemed 1o be local authority as defined in the local Authorities
Loans Act, 1914 for the purpose of borroiwng mopeY upder that
Act, and the making- and execution of a Plan and Scheme shall
be deemed 10 be a work which such local authority is legally authorised
to carry out.

1 ["provided that the state Government may guarantee the
repayment of the principal and the payment of the in*erest thereof in
respact of loams borrowed by the Authority {rom the Life Insuraoce
Cor poration of India and other financial institutions, with the prior
approval of the State Government for the execution of a plan and
a Scheme”.]

64. The State Government may make such grants, advances and
loans to the Authority as State Government may deemed necessary
for the performance of functions of the Authotity under this Act.

6s. Every Authority shall, every year preparce, in such form and
at such time as may pe prescribed, 2 budget in respect of the
financial vear next ensuing, showing the estimated receipts and expendi-
ture of Authority and Shall forward to the State Government and
the Board such number of copies thereof as may be prescribed.

66. (1) Every Autnority shall maintain proper accounts and
other relevant records.

(2) The accounts 6f the Authority shall be subject to annual
andit by the Accountant General of Manipur and any expenditure
incurred by him in connection with such audit chall be payable by
the Authority tv the . Acccuntant General, Manipur.

(3) The Accouniant General of Masipur or any person appointed
by himin connection with audit of accounts of the Authority, shall
have the same right, privilege and authority in comnecticn: with such
audit as the Accountant General has in sonnection With the Government:

ers. and other docu-

‘ascounts and in’ particular, shall have the‘_rig;ht to . demand . the

production of bocks, accounts, connected “voue

ments and papers. . sv 07T - e

'(4) The Accountant General ofManfﬁur shall for(%"ér_d'~the.an7riual»-‘ ‘
audit report to the S_.F_@Se,,GO_V@YRmCI_lf,“'.. R TEEIE e Coamd

e e e e — e ———————— e e e e e s e e =

1. Added by the Manipur Town and Country Plaoniog (Second
Amendmeat) Act, 1976. (Manipur Act No. 25 of 1976).



CHAPTER XI

Legal Proceedings.

67. (1) When 2 Plan or a Scheme has been approved under
this Act apy persod wheo commits or knowingly permits a breach of
any specified provisions of the Plan or the Scheme, or who neglect
or fails to comply with, any such provisions shall be punishable
under this Section.

(2) 1n case of any suchb breach or default, the Authority shall

send to any such person 2 notice calling on pim to discontinué

the breach or cause it to be discontinued or to comply with such
provision of the Plan or the Scheme within a time o be specified

in the notice.

(3) If the person, after the lapse of the time specified in the
notice under sub-section  {2), continues to neglect or tO cause a
breach of any specified provisions of the Plan or of the Schem,
such persons shall b prosecuted and, on coaviction by a Magistrate,

be punishable notwithstanding anything contained in section 45.,
(i) with fine which may extend to Rs. 500/-

(i) if the breach, neglect or failure continues after such convic-

ticn, with fine which may extend to Rs. 30 fcr every day

during which the breach, neglect or fajlure continues after
such conviction.

6. 1f a notice has been given under this Act to 2 person
requiring bim to execute @ work in respect of any property, movable
or immovabie or 10 provide or do or refrain from doing anything
within a ume specified In the notice and if such person fails to
comply with cuch notice then the Authority may, without prejudice
to the provisions of section 67, cause such work to be executed or
such thing to ©e provided of done and may Iecover all expenses
incurred by it on such account from the said person as an arrear
of land revenue. '

69. When default is made by the owner of a building or land
in the execution of any work required under this Act to be executed
by him the occupier of such building or lané may, with the prior
approval of the Authority, caus¢ such works to be executed, and
the expeases thereof shall, in the absence of any contract to the
contrary, be paid to bim by the owner, or the amount may be
deducted out cf the rent from time to time becoming due from
him to such owner.

70. () If after receiving information of the intention of ownerl
of any building or lapd to take any action in respect thereof in
compliance with a notice issued under this Act, the occupier refuses
to. "allow such_owner to take actiom, the owner may apply to the

* District ‘Magistrate or the Sub-Divisional Magistrate, as the case .

may be.

4 @) The District Magistra'tc or the Sub-Divisional Magistrate
upon proof of such refusal, may make an order in  writing requiring
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the occupier to allow the owner to execute all such works, with
respect to such building or land, as may be necessary for compliance
with the notice, and may also, if he thinks fit, order the occupier
to pay the own the cost relating to such application or order.

(3) If after the expiry of eight davs from the date of the
Magistrate’s order, the occupier continues T refuse to allow the
owner to execute such work, the occupizr shall be liable, upon
conviction, to a fine which may extend t Rs. 30 - for every day
during which he has so continued 1o refuse.

(4) Every owner, during the continsanx of such refusal, shall be
discharged from any liability on account o7 such breach or default.

71. Whoever :—

(a) obstructs or assaults any persor with whem the Autherity
has entered into a contract for thz execution of any Plan
or Schems or anything connected 1herewith or incidental there-
to, or for doing anything wkich be is empowered or
required to do upder this Act. of

(b) removes any maik set up for the purpose of indicating
any level or direction necessary t the execution of works
authorised under this Act, shall be pcrishable with simple ympri-
sonment for a term which mav exterd to two months or with
fine which may extend to Rs. 3G0 - or with both. '

72. Every Officer and servant of rthe Authority and every
other officer emploved by the State Government fer the purpcses
of this Act, shall be deemed to be a public servant within the meaning
of section 21 of the Indian Penal Code, 18¢0.

73. (1) No court inferior to the court of a Judicial Magis-

trate 1st Class shall take cognizance of zz offence under this Act.]

21(2)] Unless otherwise expressly provided, mno court shall
take cognizance of any offence punishable under this act, except on
the compiaint of, or upon information received from the Authority or
some person authorised by the Authority by orders in this behalf.

74, (1) The offences under this Act shall be compcundable.
(2) The Autkority shall have powers

(a) to compound the offences under this Act, and
{bj to withdraw any claim made under this Act.
75. Any sum recoverable by the Authority under this Act, or

any fine imposed under this Act, if not paid on demand, shall be
recoverable as an arrear of land revenue.

1 Added by the Manipur Town and Country Planning (Second
Amendment) Act, 1976 (Maniptr Act No. 25 of 1976).

¢ Numbered by the Manipur Town and Country Planning
(Second Amendment) Act, 1976 (Masipur Act No. 25 of 1976).
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76. (1) No suit, prosecution or other legal proceeding shall
lie against an Authority or its officer or servant or amy person
acting under its or his direction or any Govt. servant employed
for the purposes of this Act for anything which 1s in good faith
done or intended to bes dome uader this Act or rules or bye-laws
made thereunder.

() No suit, prosecution or other proceeding shall lie against
the State Governmen: for anvthing done or purported to be done
by it under this Act.

(3) No suit or other lezal proceeding, not being a criminal
procezding, shall be institured against aa Authority, or any of its officers
in respeet of any act purporting te be done by such officer in his
official capacity, or any person acting under its or his direction,
untii the expiration of cns month next after notice in writing has
been properly served on.

(a) in the case of a suit against the Authority, the Chairmap ;

(b) in the case of an oFcer, the cfficer against whom the
suit or procesding is instituted ; 2od in the case of any
person acting under the direction of the Authority or
of any of its officers celivered to him at his place of
residence or business; stating the cause of action, the
name, descriptioz and place of residence of the plaintiff
and the relief which he claims ; and the plaint or the
patition shall contain a statement that such notice has
been so served.

Explanation : - “Officer” in this section includes the Chairman and
the Vice-Chairman.

77. Every officer or servant of an Authority or of the State
Government shall be liable for the loss, waste or misapplication,
of any money or property vested in the Authority, if such loss,
waste or misapplication is a direct ccnsequence of his wilful neglect
or misconduct while suck officer or servant was in the service of
the Authority, and a civil case for compensation may be instituted
against him by the Authority with the prior sanction of the State
Government.

78. No order made in exercise of.any_power conferred by or
under this Act shall be called in qusstion in any court except as
provided in this Act.

79.  Any order made under this Act shall have effect notwithstan-
ding anything ~ incoasistent therewith contained in any enactment
other than this Act or agy instrument having effect by virtue of
4ny enactment otker than this Act. .

Bar to suits
and procee-
dings.

Liability for
causing loss,
waste or
misapplica-
iion of mo-
ney or pro-
perty of the
Authority.

Order under
the Act not
to be ques-
tioned in
any Court.

Effect of
orders in
consistent
with other
epactments.



Service of
Notice.

Method of
giving public
notice,

Formal de-
fects in asses-
sments &
demands.

Power and
duties of po-
lice in res-
pzct of assis-
tance to Au-
thorities.

Decision of
disputes ba-
ween autho-
rities.

Offence by
a body of
individuals,

Power to
enfer into
and for ins-
pection stc,

CHAPTER XII
Miscellaneous Provisions.

80. Every notice issued under this Act shall be served in such
manner as may be prescribed.

81. Subject to the provisions of this Act, every public notice
required under this Act shall be deemed to have been given if it
is published in some registered newspaper (if any and exhibited cn
a netice board open to the public at the building in which the
meetings of the Authority are ordinarily he!ld or if it is published
in the cfficial Gazette.

82. No assessment list or other list, notice cr other such document
specifying, or purporting to specify with referecce to  amy charge,
or fee, any perscn’s property, thing or circumstances shall be invalid
only by reason of a clerical or techmical mistake in the mare,
residence place of business or cccupation, of the person or inthe
description of property, thing ¢r circumstances if it is sufficiest to
identify tke persob, property, thing or circumstances.

83. Every Police Officar, Chowkidar, or every cfficer of the
local authority shall give jmmediate information to the Authority of
the commission of an act coming to his knowledge which is an offence
under this Act or under any.Rule mace thereunder, and shall be
bound to assist all members, officers arnd servants of the Authority
in the exercise of their lawfui authority.

84. 1f a dispuie arises between the Authority and any local
authority cn any matter in which they are jeintly jonterested, such dispute
shalli be referred to the State Government, whose Ccecisicn shall be
final.

83, (III) If a bocy of individuals commit an offence under this Act,
every person, who, at the time the offence was committed, was in charge
of, or was responsibie to, the body for the conduct of the business
of the body, shall be deemed tc be guiity of the offence and shall
be hable to be proceeded against and punished accordingly:

Provided that pothing contaired ir this suk-section. shall render
any such person liable if he proves that the offence was committed
without his knowledge orthat he exsrcisad due diligence to prevent
the commission of such offence.

Explanation:—For the purpose of this section, “body of individuals™
means a company, firm, association, club or any such body by whatever
name it is called.

86. For the purpose of implementation or execution of any
Scheme, the authority or persons appointed by the State Governmert,
their subordinates and contractors may enter into or upon any land,
in order—

(a) to make any inspection, surveys, measure, valuation or enquiry;

(b) to take levels;

(¢) to dig or bore into the sub-soil;
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(c) to dig or bore into the sub-soil;

(d) to set out boundaries and intended iines of work ;

(e) to mark levels, boundaries and lipes by marks and cutting
trenches; or

(f) to do any other thing whenever it is necessary to do so,
for any of the purposes of this Act or any Rules made
or any Scheme approved thereunder cr any Scheme wkhich
the State Government intends to frame thereunder :

Provided that except when it is otherwise specifically provided
by Rules made under this Act no such entry shall be made betwzen
sunset and sunrise:

Provided further that except when it is otherwise specifically provi-
ded by such Rules, uo building which is used us human dwelling house
shall be so entered unless with the consent of the occupier thereof,
without giving tbe said occupier af lsast 24 hours previous notice
in writing of tbe intention to make such entry: and

Provided also that due regard shall always be had, so far as
may be compatible with the exigencies of the purposes for which
the entry is made, to the social and re.gious usages of the occu-
pants of the premises entered.

87. A Copy of receipt, application, plan. notice, order, entry in
a register, or other document in the possession of the Authority
shall, if duly certified by the person authorised by the Authority in
this behalf shall be admissible in evidence.

388. An Authority may enter into and perform any contract
pecessary for any matter relating toa Plan or a Scheme or for any
other purposes of this Act, and such a contract shall be signed by
the Chairman on behalf of the Authority and shall be sealed with

the common seal of the Authority.

89. Whenever any difficulty arises in giving effect to any of
the provisions of this Act, the rules, bye-laws and orders made
therzunder, the State Guvernment may issue such directions as may
appear to it, necessary for the purposes of removing the difficulty.

90. (1) The State Government may, after previous publication
in the Official Gazette, make rules for carrying out purposes of this
Act.

(2 In particular and without prejudice to the generally of the

(&3
foregoing powers, the State Government shall have power to make

rules in respect of the following matters, namely—

(i) the manner of publication of notification regarding the Schemes,
their modifications, variations, revocations, submissions, and approval
by 1he State Government; :

(ii) powers that may be delegated to any Authority establish
uonder this Act or to any Officer;

(ifi) procedure to be adopted for securing co-operation of various
Government Departments, the owners or other persoms or bodies
interested in the Schemes;
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(iv) calculation, assessment and payment of compensation in respect
of property which is injuriously effected within the meaning assigned
to it in Section 1[53]of this Act;

{(v) calculation, assessment and collection of betterment charge;

(vi} procedure of filling, hearing and deciding objections and
appeals under the Act and all matters connected therewith;

(vii) the delegation of power to and the duties that shall be
discharged by the Chief Town Planner and the matter on which and the
manner in which he shall be consulted;

(viii) matters other than those referred to in the foregoing
clauses which are expressly or by implication required or allowed
by this Act 10 be prescribed by Rules; acd

(ix) Creation and administration of fund for the purpose of
implementing the provisions of this Act.

{3) Every Rule made under this Act shall be laid as. soon as
may be after it is made before the Legislative Assembly while 1t
is in session for a total period of not less than fourteen days which
may be comprised in one session Or in two OF mMOre successive sessions;
and if before the expiry of the session immediately following, the
Assembly resolves that any modification in the Rule shall be made of
that the Rule shall not be made, the Rule shall thereafter have
effect only in such modified form or be of no effect, as the case
may be; so, however, that any such modification or anpuiment shall
be without prejudice to the validity of anything previously dome
under that Rule.

91. (1) The Authority shall have power to make bye-laws in
respect of the matters enumerated under this section and not in-
consistent with the Rules made uander this Act, namely—

(i) Sub-division of lands and layout of public roads;

(i) width for different classes of public roads according to the
pature of traffic 10 be carried thereon;

(i) roads, lands and setting back of buildings from the road
line; .

(iv) Zoning Regulations prescribing the type of description of

buildings which may be constructed, the spaces to be kept
un-occupied in a zone or a part thereof; or any other
matter pertaining thereto;

(" regulation and display or advertisement in the ioterest of
amenity, aesthetic, or public safety; :

(vi) regulations in any manner not specifically provided for in

this Act, the erection of aby enclosure, wall, fence, tent
or other structures, on any land within the jurisdiction of
the Authority;

1. Substituted by the Manipur Town and Country Plénning (Second
Amendment) Act, 1976 (Manipur Act No. 25 of 1976}
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